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CEOTEAJL /OMINISTR/fflVE TRIBUNAL
fRINCIPAL BENCH

NEW DELHI.

a A. No. 2071 of 1992

New Delhi, this the 21st day of December ,1993.

Hon'ble Mr Justice S.K.Dhaon, Vice Chairman.

Hon*ble Mr B.N.Dhoundiyal, Member(A).

S/
Shri Kanwar Pal, 3/Shri Hubbal,
Casual Gangoaan,
Northern Rail-vay, Doraha.
Dorha.

2. Ram Datt, S/0 Shri Gaya
3. Hari Singh, Gaya Ram
4. Gajraj, Nawab Singh
5. RukamPal S/OMaharaj Singh
6. Amar Singh, S/OMangal Singh
7. Balbir S/O J.M.Singh
8. Hub Lai S/O Ganga R^
9. Khajan Singh S/O CharanSingh
10.Raghubir Singh S/OMangal Singh
11. BhuriSingh S/O Hari On.
12.Udai Veer S/O Jai Singh.
13. Jaswant Singh 3/0 Videy Ram.
14.Kumar Pal S/O Shri Hus Lai.
15.Chiranji Lai S/OMaharaj Singh.
16. Jai Pal Singh S/O Ota Parkash.
17.Suresh S/O Ram Gingh.
18. Bhoj Raj S/O Vas Dev.
19.Chander Pal S/OMukandi Lai.
20.Raj an Singh 3/0 Nawab Singh
21.Chokhe Lai S/O Maha Raj Singh.
22.MoharPal S/O Ved Ram.
23. Tar a Singh S/Oj^'eya Ram.
24.Raj Pal Singh S/O Yudhveer Singh
25.Daya Ram S/O Jive Ram
26. Shopal S/O Ayodi Pal,
27.Rama.Pati Mishra S/O Kalu Ram.
28.Kali Ram S/O Charan Singh

2 to 28 working as Casual Gangman,
in the office of Doraha, under P/lJl, Doraha.

.... /^plicants.

( by Mr B.S.Mainee, Advocate).

versus

1. The General Manager,

New Delhi.

2. The Dy.Chief Engineer Track(Pcp.S)
Northern Railway,
New Delhi.

3. The Assistant Engineer(P(}IS)/SPL
Northern Railway, Ambala Respondents.

C by Mr R.L.Dhawan, Advocate).
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0_R_D^E_R (cjral )

pai 3.K«DHAQN^ vi ce CHA^ViAN

Disciplinary proceedings have been Initiated

against the petitioners.A Charge-sheet has been given

to them. No final orders have been passed as yet.

Nevertheless, they have approached this Tribunal

by means of this Original Application.

2. The prayer, in substance, is that the

disciplinary proceedings may be quashed. In fact,

the prayer is that the charge-sheet may be quashed.

The gravamen of the charge is that for the purpose

of securing services as Casual Labourers, the

petitioners produced a Card that they were working

in the Railways ahd ttie Cards produced by them

have been found to be fake.

' 3. The case set up by, the petitioners is

that^ in fact^they had not produced any Card. Under

our directions, the learned counsel for the

Respondents has produced the relevant cards. The

learned counsel for the petitioner vehemently contends

that these cards were not produced by the petitioners.

At this stage, it would not be safe to record

any finding W the crucial question as to whether

^ the petitioners hawi^ produced the cards, in question.

4. T he record discloses that the petitioners

have already been examined by -Uie Inquiry Officer.

It further discloses that none of the twenty

prosecution witnesses, as mentioned in the foot of

the charge-sheet have been examined so far. Shri Mainee

contends that none of the ten documents, as mentioned

in the charge-sheet, have been brought on the record

and that the procedure adopted by the Inquiry Officer

vitiates the entire proceedings and this is enough
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to cjuash th® proBssiiinjs# Shri R.L.Dhouanj

laarn®^ aoynsal for tha rasponilsnts, on

tha othar han^y has atatai at tha Bar that ainaa

tha fata of tha patitionara will turn apon tha

appraaiation of tha ioaaraantary aviianaa, tha

iapartinant will not proiuoa any uitnaas^ who way

riapoaa on faots» Ua waka it alaar that in tha

dapartmantal proaaaiin§3, tha dapartmant ahall

not km parroittad to axtmina any uitnass atatinf

faata ralatin§ to tha warita of tha ahatfa/aharfaa,

Howavar, it will km opan to it to produaa formal

uitnaaa or uitnaaaaa,

5, All told, wa do not aonaidar it a fit

aaaa for intarfaranaa at thia atafa, Howavar,

wa diraat tha Inquiry Offiaar, who ia praaant in

Court, to aomplata tha dapartmantal proaaadinia,

within a pariod of thraa montha from tha data of

thia ordar. It foas without aayini that if,

ultimataly, tha patitionara ara puniahad in tha

dapartmantal proaaadinga, it will ka opan to tham

to ahallanfa tha ordara of puniahmant bafora

appropriata foruma*

6, Uith thaaa obaarvationa, tha O.A, atanda

diapoaad of but with no ordar aa to aoata.

n'*' ( S.K^h»on )»(B.N.Ohoun-iy.l)

/ada/ nonb8r(A)


